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SHRI A. C. GEORGE: Even earlier, 
the hon. Minister pointe^j out that his 
projection ot production for 1977 is 
532 million kgs. and he is requesting 
the producers to release 80 per cent 
for the domestic market. If we go by 
that figure  ̂ the domestic release will 
be 425 million kgs. and at the same 
time, he is saying that his projection 
for export is 225 million kgs. if you 
release 425 million kgs. out of a 
production of 532 million kgs. they 
will be left with only 108 million kgs. 
Then, how can you export 225 million 
kgs.? I want to know from him 
whether his projection of export or 
domestic market release figure is cor­
rect.

SHRi MOHAN DHARIA: I am sorry 
that when he was in that very Minis­
try he should know that whatever 
comes to the auctions is both for do­
mestic as well as for export purposes.
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particularly the major groundnut pro­
ducing States of Gujarat, Andhra Pra­
desh, Karnataka and Tamil Nadu have 
also been advised not to impose any 
restriction, formal or informal, on the 
movement of groundnut oil from State.

(b) There is no zonal system for 
groundnut oil.

MR. ’SPEAKER; Since aU three 
queustions that follow this question 
pertain to the same ministry, I think 
we should go through them without 
supplementaries. That is also because 
the demands of the Ministry are com­
ing up immediately.
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%aFT 30 yrfdyid T r ftr  % ^  ^

cv ■ o

77^ w W F ft % ^  ^  3iT% qrCN

! w  t

(^ ) ^  % 
?nj%

% «TJnt ^  fiFTM

THE MINISTER OF COMMIBCE 
AND CIVIL SUPPLIERS AND CO­
OPERATION (SHRI MOHAN DHAR­
IA; (a) The Central Government has 
not placed any restriction on the move 
ment of groundnut oil Irom one State 
to another. The State Qovemments,
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SHRI MOHAN DHARIA: Sir. I am 
well aware that the price of edible oil 
have gone up in the country. And, as 
I stated earlier in this House, the pro­
duction of edible oils has gone consi­
derably down. We require about 35 
lakhs tonnes and we produce only ,32 
lakhs tonnes which includes vanaspathi 
also.

Unfortunately, instead of 32 lakhs 
tonnes, the production now is some­
where in between 25 to 26 lakhs tonnes. 
Naturally, it has effected both the 
availabilty of it as well as its price. 
So, at the one end we are trying to 
import as much edible oil as possible 
and, at the other end, we are trying 
to take advantage of the coming kharif 
crops and to have more production of 
oil seeds. What is needed for the coun- 
tr>' is a national policy for both oil­
seeds and oil. This exercise is being 
done by the government. Mr. Speaker. 
Sir, We shall see that we adopt a na­
tional olic for both oil and oilseeds.

SHRI HITENDRA DE^SAI; Has the 
government of Gujarat made any re­
presentation in this behalf?

SHRI MOHAN DHARIA: The Gov­
ernment of 'Orujarat have said that be­
cause of their difficulties in the State,

they want that they should be allowed 
to continue with this policy because 
they cannot disturb the policy for the 
time being.

SHRI NARENDRA P. NATHWANI: 
As regards the inter-State movement 
of ground-nut the position is very 
clear that there are no restrictions. I 
would like to know whether there are 
any State laws or transport restric­
tions whi^h indirectly restrict the 
movement of groundnut?

•SHRI MOHAN DHARIA; There are 
laws which can frustrate the intentions 
of the Central Government. The ques­
tion is of taking all the States together 
and to see that they are part of the 
national policy.

Request from I.T.D.C. Officers’ 
Association

•188. SHRI S. G. MURUGAIYAN 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state

(a) whether I.T.D.C. Officers’ Asso 
ciation has requcated the Governmen 
to hold an enquiry into the conduc 
of certain senior officers of the Corpo
ration during the emergency; and

(b) if so, the facts thereof and 
Government's reaction thereto?
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SHRI s. G. MURUGAIYAN; Will 
the hon’ble Minister be kind enough to 
speed up the proposed enquiry and also 
take action against those who are gui­
lty?




